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Original Application No. 1285 of 2001.

Thursday this the 13th day of Feburary 2003.

Hon'bla Mr.Justice R.R.K Trivadi, Vice-Chairman.

Hon'bla Maj Gan KK Srivastava, Membsr-A,

Pankaij Kumar

son of 3ri T.P. Jaisual,

Helping Khalasi,

Working under 55F/Tele-],

Northern Railuway,

Allahats d. !
essssssApplicant.

(By Advocate: Sri K.3. 3axena)
Versus.

1. The Union of India
through th2 General Managsr,
Nort hern Railuay,
Baroda Houss,
N=w Delhi.

2. Tha Divisional Railway Manager,
Northern Rai luay,
Hllahﬂm de

B'e The Divisional Personnal (0fficar,
N. Rly. Allahatad.

4. 3ari B.N. Pandsy,
T.C.M N. Railuay,
C/o Chiaf Telaphone Inapector-I1I(S5&/2)
Talephones, Northsrn Rallway,

Allahabad.,
veessssRespondants,

(By Advocate: Sri H.A. Kumar)

litlil\lltl.Z/-




(By Hon'ble Mr.Justice R.R.K Trivedi, V.C.)

By this D.A. fil2sd undsr section 19 of
Administrative Tribunals Act 1985, the applicant has
challsngad the order dated 24.07.2001,by which, applicant

has been requirad to appear in the trade test so that he

may bs promoted as Telecommunication Mechanic Gr.3. The
applicant has also prayed that the respondants be directed
not to impose tha condition of passing the tradas test

b2 fore promotion.

2 The submissions of the learnad counsel for tha
applicant is that the applicant has alr@ady appeared in the
selaction held on 15.03.1981, 16.01.1981 and 10.02.1982

thus he cannot be compelled to appear in the trade test.

3. wWe& hava considared the submission of tha learnsed
cocunsel for the applicagnt., It appaers that the applizant
filed writ petition No.2830C of 1984 bs fore2 tha Hon'bls

High Court which was transferred to this Tribunal and was
registered as T.A.No.44 of 1987. The claim of tha applicant
was for a direction to ths respondants to grant promotion

as Telecommunication Machanic. This Tribunal dispossed of
T.A, with following direction:

"Accordingly, we direct tha respondents to consider
the cas=2 of tha applicant also b3ing the similarly
place employee like Mr.HB.N.Pandey ang others and in
case any parson who was junior to him has b@en promoted,
or has been appointed as Tele-communicagtion Mechanic
and has bazn givan benefit, the case of the applicant
shall also be considered fairly and justly by ths
administration and he shall also be given promotion
from the duse date to which he was antitled to, may
be notional or otherwise. Let this considsration be
done within a period of two months from the dates of
communication of this order. The application 1is
disposed of with the above tarms. Parties to basar
their own costal.
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4e In pursuance of tha aforesaic order, the respondants B

have passed impugned order dated 24.07.2001 requiring bl

. e
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applicgnt to appear in the trade test so that he
promoted. from the order passed by Tribunal dated :t?fi
1.7.1932 quotad abova, it is clear that.applicgnt-uassnﬁi 3 o
axempted from appearing in the trade test which is - 4
nacessary condition for promotion. So the trgde taest

held on 15.01.1981, 16.01.1981 and 10.02.1982 cannot bs of

——

any avail to the applicant now after 20 years.

Se In our opinion, the respondents have rightly asksd
the applicant to appear in tha trade test and if the
applicant 1s intsraested in t he promotion, h2 should
appear and pass ths same. Uue dnlnut find any good ground

for interferance. The (J.A. is rejected.

&. Thare shall be no order as.to costs. 4
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